IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERA,

0:A.NO.1038/94 —

|

Batwuaan: Date of Order® 5&1.98&’// !
K.John .7 JesApplicant. \
And ‘ _ | |
: 1
Director of Accounts,{Pastal) //// . |
Hyderabad., «+oRe3pondants. - x

Counsel for the Applicant

Mre.S.Ramakrishna Rae ’/J
Counssl for the Respendants : Mr.UsBhimanna, Addl.CGSC.
CORA M:

THE WON'BLE SHRI A,B.GORTHI (}MENBER (”)

The Tribunal made the fellowing Order:

Heard learned counsal for both the parties at lengthe |
Admit. Sri Ramakrishna Raop, counsel for the applicant E
. atatss that this matter is covered by the judgment rendsred in |
DA 842/91 dt.24.2.94 (copy on racord). 7
Learned counsal Por tha Respondents is dirscted te 1
B%Qd out if any ons senior te the applicant from the same cadre l

Promeve— |

. ~~nn +na D5 -8 in - |

pondants will also preduce the 331%334%’928-?ﬁ1" 1992, TheLSes 5
the promotion of the applicant te HGG=1 is in conPeormity with
the recruitment rulss or not. ' g

- post the casa fifor further hearing aftar tuo weeks %

éyy4é27a
_ - pAT5

DEPUTY REGISTRAR(J)

nafore the Singles Member Bench.

To ’ | ' |

14 The Director of Accounts (Postal), Hyderabads -

2. One copy to Mr.S.Ramakrishna Rao, Adwocate,CAT,Hydsrabads <
. One cepy to Mr.V.Bhimanna, Addl.CGSC,CAT,Hyderabade

4, One copy to spare.
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IN' THE CENTRAL ADMINIZTRATIVE TRIDUNAL
HYDERABAD BENCH

THEﬂ+auLag§_Mﬁéﬁ,g;ﬁgRxﬁaa&ﬁhi\TEMBER(J)
AND

THE HON'SBLE MR.ALO.GORTHI & MEMBIR(A)

DATED 2195

ORDERLJUDGE MENT

M.A/R.PAC.P.No.

' in
.A.80. 03879
Admitted and Interim directions
issued.

A1ll@ued

U .
Disposed of with Directions
Dismissed A

Dismissed as withdrawn

“ Dismissad for Default. - -
‘. i ] (‘ g w \ 4
Rejected/Ordered 5%§§“§3

.sz~arder gs to costs. 7 "’/,’Eiﬂa'






